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o | . O.A. No,152/88(L)

Hon, Mr, D.5. Misra, 4&.M.
Hon. Mr, D.K.-Agrawal,J.M.

30/3/89 Shi S. Verma learned counsel for the
' repondents has:recuested for further time
to file counter reply. He may do so
within a month. The applicant may file
r@oinder, if any, within two weeks thereafter. T;
Lit the case for final hearing on 17-5-89,

g J.Mﬂ *\.Evl ‘

(sns) ‘. ‘ '///ﬁ/ ﬂwwmaJ<%umf¢/

Hon'Mr. K.J,. Raman, A.M,

17/5/89 None is presenf for the spplicant. A request
; ~ has been received on behalf of the learned counsel

: for the respondents requesting for four weeks
further time for filing reply. The request made f
is allowed. The spplicant may file rejoinder
, - 4f any, within 2 weeks thereafter. List this
5 case for final hearing on 21-8-89, :
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IN THE CENTRAL ADNINISTRATIVE TRIBUNAL

p .1 LuCKNpy_BENCH, LUCKNOU.
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0. R‘NG....'./??'.././,?..).....199 (L)

+ - f
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Advocate for the

" Respondents.

Hon 'ble fir. \/ K 96{:/\, A //W
Hont'ble Mr. D-C Vk}l( ,ZﬁV4
1.Whether Reporterof local papers may-bé’aliouéd to
_gee the Judgmsnt. ;? -
2,70 be referred to the reporter or ﬁo%'ﬁ'l‘”//i
3 YUhether their Lord Ships wish to, see the fair copy"
of the 3Judgment 7 ' : :

4 hether to bocerculated to other benches ?
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CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH

. P o .
Lucknow this the {>“ day ofﬁ1”°h1996. ‘

-0.A. No. 152/1988

HON. MR. V.K.SETH, MEMBER(A)

HON. MR. D.C. VERMA, MEMBER (J )
M.C. Tewari, son of late Sri 0.B. Tewari,
Chief Inspector Tickets, r/o 78/99, New

Ganééhganj, Lucknow.

Appliéant.
By Advocate_Shri L.P. Shuklav.
versus
1. Union of Iﬁdia through General Manager,

Northern Railway, Baroda House, New Delhi.
2. Divisional Raiiway Manager, Northern
Railway, Lucknow.
3. Ram TLochan Chief Inspector ‘of Tickets,
Office of the Divisional Chief Inspector of
Tickets, Charbagh, Lucknow.

| Respondents.
By Advdcate¥Shri Sidharth Verma.

| ORDER

HON. MR. V.K. SETH, MEMBER(A)

Vide this 0.A. the épplicant has prayed for
the same benefit of services which were given to

Shri Ram Lochan Junior to the applicant including

~arrears by way of differencexopray with effect

from 6.12.1974 to 31.10.1987 and consequeﬁtial
éost iretirement benéfits, such as/ngggghment,
gratuity and pension.

2.The claim of the applicant has been resisted by,
the respondents and pleadings were exchanged

between the two sides. We have also given anxious

thought\ to rival contentions of the learned

e o
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counsel for the two sides made during the course

of hearing.

3. The applicant who was éerving as Assistant

 Station Master, in the Northern Railway wunder

D.R.M. Lucknow was decategorised from the post of
A.S.M, in the scale of B 150-240 and absorbed on
lthe post of Ticket Coilector in the scale of s
110-180 on 6.9.1968. Sub‘sequervltly, ‘he was
promoted as T.T.E. in 1969 and according te the
O.A. confirmed onthe said post in the same year.
He was furfher promotéd"as Chief Inspector
Tickets with effeqt from 1.1.1984 and finally
retired from tﬂis position on 31.10.1987.

4. The applicant's contention iél that
consequent on hié medical decategarisation from
the post of Assistant Master in the scale of s
150-240 his absorptioﬁ bin thé ‘post of Ticket

Collector in the lower scale of & 110-180 Was

' 'illegalivfand'based on his seniority as A.S.M. he

is entitled to conséquential reliefs resulting
from'denial of promotion froﬁ next higher post
and grades when persons juniof £o him #%e
prdmoted. In régard to Shri Ram Lochan whose name

has been mentioned in prayer for felief, it has

been alleged that Shri Ram Lochan was confirmed

as Ticket Coilector on 4.7.1972 wheras the.
applicant was absorbed as such in 1968 and was
promoted as T.T.E. in 1969, while Ram Lochan was
confirmed as T.T.E. on 4.7.92. Still he‘
su?erseded the applicant in his promotion tothe
post of Senior T.T.E., in the scale of ks 425-640
on 6.12.1974. Shri Ram Lochan was therafter again
promoted as Junior Ihspector Tickets (scale
R550-750) with effect from 1.9.79 and to thenext

higher grade of Chief Inspector Tickets in the

V%
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scale" of s 700-900 on 1.12.84. The applicant
claims that he has been making representations
from 1978 ohwardé, but no“action was-taken. He
alsb assérts‘-ﬁhat though he -was. confirmed as
T.T.E. on 30.6;1969, while Shri Ram Lochan was
confirmed as such on 7,4.1972, Shri Ram Lochan
has been gettiﬁg_higﬁer’salary though junior to
him. It is also alleged that Rém Lochan has been
paid salary'fmdre thah the applicant sinée 1974.
While the appliéant was drawing s 428/— on
1.12:74,Shri Rém Lochan was drawing & 515/. It is
further averrédl that the discrepancy in the
saiary between Ram Lochényv and the _appligant
gontinued througﬁout, till the applicant retired
from service on 31.10.78. Therefofe, he is
eﬁtitled to difference in 1leave encashment,
gratuity.and pension etc.

5. The‘contentionfof the respondents bziéefly

stated is that after his medicali

decategorisation, the applicant was absorbed as

~T.C. in the graﬁe of m-llO—l80.fixing his pay at

the maximum‘és the petitioner was at that time
dfawing Rs 18i/fper month.‘ This was done in
accordénée;with ruies_on'thésubject restrictiﬁgr
the difference in aitxnative job to below 25% or™
the applicant was found.suitable for the post of
grade Bs 110-180 bythe: Screening committge. It is
also'arguedyfhat the applicant joined the post of
T.C. on 6.9.1968 and.is raising his claim after a
lapse of about 19 years.and/th same is highly
time barred.

6. We find férce in the contention of the
respondents. The applicant's claim that his
absorption ‘in 1968 in - lower pay scale was

illegal, is highly belated. feo should hay
‘ a

LS
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agitated this matter before the departmental

authorities and proper judicial forum well in

{

time which apparently he failed to do. |
7. Even on merits, we do not find any force in
the .claim of the applicant. vOur “attention was
drawn.to the rules for absorption iof* medicaly
incapaéitated staffl which‘ are contained in
Chapter 13 of. Indian Réilwa¥ Establishment
Manual,'Vblume.I.‘For our purposes, #ules, 1305,
i309, 1313 and i3l4 afe relevant.

8. Rule 1305 . preséribes “  that medically
deéétegorised staff may,és far-as possiblé, be

absorbed in such alternative posts which should

broadly‘be in allied categories and where their

background and experience in earlier posts could
be utilised. Rule 1309 states - that “the
alternative post to be offered to a railway

servant should.be the-post‘available Eor which he
_ T of

'is suited to ensure that the-1ldss'/ignolument is.

3

minimum.

9, Rule 1313 deals with fixation of.pay and

states that on absorption in alternative post the
pay of the railway servant will be fixed at a
stage corresponding‘to the pay previously drawn

in the post.....if there is no such..... he may

" be given stage just below pay provisionally drawn

by him. Rule 1314 deals with seniority and the
same 1is ﬁot -relevant for our purposes as the
seniority of the applicant ié not in question.

10. No material has.been placed before‘us to
demonstrate. that thére has been violation of an§
rules inl offering the’ éppointment in a lower
scale to the  applicant on hisv medical
decategorisation. In any case tﬁe fact remains

that he accepted the same Without demur.

o \S
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10', In support of his case the applicant has

cited instructions contained» in Rdﬁway Board;s —
letter dated 30.7.83 (Annexure-4 enclosed with
the O.A. ) on the subject of removal of anamolies
arising as a result ofjappliction proViéion for

option for fixationpf'éay on promotionf'@ara 2 of !

-which is specially relevaﬂt for oﬁr purposes,

which is reproduced below:
: : \ i
"2.After careful - consideration, the

president is pleased to decide that in
| order to remove that aforesaid anomaly, the
»g%f o pay of the senior person in thé higher post
‘ ' - should be stepped up to a figure equal to
the pay as fixed in respect of the junior
person in that higher post from the date of
occurence of the énomaly, viz. from the
date the pay of the jﬁnior is re-fixed in
the higher post, in terms of para 2(b) of
Board's letter of 13.11.81.'The stepping up T

of pay of ‘the senior would be subject to-

the following conditions, namely:

(a) - Both the senior and junior employees
should 'belong to the same cadre and the )
posts in which they have been promoted on a '
regular basis should be identical in the

samemcadre,

(b) The scales of pay attached to the
lower and the higher posts in which they

e

are entitled to draw pay -should also be

identicals and

(c) The anomaly should have arisen
directly due to re-fixation of pay of the

junior persoh(promoted on or after 2.5.81)

in thé Higher post, on his date of next

increment in respect of the lower’'post, .in

terms 6f para 2(b) of Board's letter of

13.11.81. In other words, it should be

ensured .that there could have been no

anomaly, had the pay of the Jjunior person
n fixed under the normal

romotion bee :
on P Also the

rules viz, under FR 22-C, direct.

in

not have been

i rson should .
senioxr pe€ r even in

than the junio
jot of less pay )
recelp to time.

: .
+he lower post fromH
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11. We find that the applicant cannot draw any
support from the above provision on the basis of

his senioirty as A.S.M. in so far as fixation of
pay is concerned On medical decategorisation, he
was offered the post of T.C. in the scale of &s
110-180, which he readily accepted. This is the
point from where he could claim comparison with
Ram Lochan. As rightly pointed out by the‘learned
counsel for the respondents, seniority and
fixation of pay are two different aspects of
service conditions and’ very often a junior person
on promotion drawsv,higher pay  than his senior
because even before promotion -hei was drawing
higher pay 1n lower. post. It is for this reason
that the stipulation provided in the last sentence
of para 2 '¢! has been included. 1In accordance

with the same, a senior person's pay can be

. stepped up to the level of that of his junior only

if he was not in receipt of less pay than the
junior even in the lower'post from time to time.
No material has been placed before us from which
it could be made out that from the level of .T. cC.

onwards, Ram Lochan was allowed less pay than the

-applicant during the period in question.

12.  The respondents have stated that ' Shri Ram

Lochan was promoted as T.T.E. on 8.1.65 whereas

the applicant joined as T.C. on 6.9.80. Also the

payof Shri Ram Lochan was.fixed‘in the grade or Rs
230-350 with effect from 10.12.71 at K250/ per

month whereas the applicant was drawing Rs 193/-
per month on that date. Again Ram Lochan opted for

fixation of his pay on promotion as C.I.T. in the

~grade of #700-900 from the dateof his next

increment and therefore his pay was fixed at ks 760

per month with effect from 1.9.84, but the

(VS



petitioner's pay was fixed at ps 700/-with effect
from 1.1.84. All this go#to show that in the lower
posts from time to time the appllcant had been
draw1ng lesser pay  than Ram Lochan which factg
have not spe01flcally been controverted by the
applicant. It ig therefore, clear that the
- protection and benefit of the 1nstruct10ns of the
Rallway Board dated 30.7.83 are not ~admissible
tothe applicant,
13. The 'applicant's .counsel also sought to
derivevsupport from the decision of the Hon'ble
Supreme Court in the case of Arun Kumar Chaturvedi
vs. South Eastern Railway add others (1985, scc
- (L&S) 465). An dbservetion has been made therein
o to the effect that 1loss of senioritg' of a
‘ government serVant with consequent less of
promotienal}prospect, higher pay and emoluments is
-a matter of serious cqnsequenees to him. it is
further observed that if a person has been
promoted but not on the date he should have been
promoted, due to some administrative-error, then
the employee should be assigned chrectlseniority
. vis-a-vis his B juniors already promoted
irrespective of the date of promotion. In our view
F the eircumstances of the present case are
| distinguishable » }Also iﬁ the case cited three
departmental-repﬁsentatiqﬁs were made ahd alview
i was also -itaken that there was no-delay in filing
the petition, the same does not hold true in the
éresent cese.
14, In the light of the foregoing discussions,
we hold that the claim of the applicant in the

present O.A. is dev01d of merit.The same is\

s




<
Boss o crapr @y,

T
&

-8-
therefore, hereby dismissed.Parties

their own costs.

MEMBER (J )
Lucknow;Dated;‘rgﬂfb'fay

Shakeel/

',

shall bear

A N
MEMBER (A)
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IN THR CENTRAL ADMINISTRATIVE TRIBUNAL
CTRCULT BENCH, LUCKNOW |

Registration No._r'sa /1988 L—

. £ . | |
P‘Q. Co‘ T@W’&rj seeevenv e Applicant
“' 7 " Versus
Union Of Ind\ia &' '\@1{3 he TS seesee : se0 0 Respondents
. : . ‘ { &
' b /ails of Index |
Application )/\J, : I z[

1. Order dated 8.10.1986 promoting the

applicant as Chief Inspector Tickets
and placing him in the panel of .Chief
Ingpectors Ticketss AdavwixvRIZ No 1

12 -

Re Seriiority list dated 19.11.1975 of

Travelling Ticket BExaminer in Lucknow .
Division. ANNVEXURE  No 9 ,_-,.]3 - Z5

3. Applicant's represezqtati.én dated 8.6.1987.

ANNEXURENe mjé’, 17

5. .t s

TSI v y\sa—\z?* |

L.P. stiuk 4

Advocate
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Application under Section 19 of the Administrative
Tribunals Act, 1985.

Date of f£iling

. E Registration No.

; o Signature

Registrar

% A - IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

L CIRCUIT BENCH, LUCKNOW |
Between

n M.C. Tewa.ri ;0000.000 tevesens Applicant

And

1. Union of India through the
General Manager, Northern Railway

2. Divisional Railway Manager,
Northern Railway

?‘.‘o

o 3+ Ram Lochan ,
- i Chief Inspector Tickets

- ) i , : ®%00008ve e’ Respondents

'DETAILS CF APPLICATION
S I. Particulafs of the applicant :

M.C, Tewari,

Son of late Sri 0,B..Temari,

Chief Inspector Tickets,

Office of the Divisional Chief

; Ingpector Tickets, Northern Railway,
| : Charbagh, Lucknow, ,‘ -
'.' 78/99 New Ganeshganj, Lucknow.

II. Particulars of the respondents :
_( 1) Union of India through the

General Manager, Northern Railway,
Baroda House, New Delhi.,
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(2) Divisional Railway Manager,
- Northern Railway, Lucknow.

(3} Ram Lochan, |
Chief Inspector Tickets,
Office of the D1v131onal Chief
Inspector Tickets, Charba@,
Lucknow,

Particulars of. the order against whlch
application is made :

The applicant claims correct fixation after
his decategorisation on medical grounds from the post
of Asstt. St;tion Master in the scale of!k.150-2h0»and
his absorption on the post of Ticket Collector in the

lower scale of mh110-180 on_é 9.1968 He'further

claims all consequential reliefs resulting from denial

of promotion to next highez*pestsvandAgrades while

persons junior to him were promoted ; thus resulting

in his discrimination and supersession.

Jurisdiction of the Tribunal :

- The applicant declares that the subject matter
of the order against which he want s redressal is W1th1n

the jurisdiction of the Tribunal.
Limitation :

The applicant further declares that the appli-
cation is within_the limitation prescribed under Section

21 of the Administrative Tribunals Act, 1985,

Facts of the Case :

The facts of the case are given belaw :-

1. o That the applicant was appointed as Asstt, Sta=-
tion Mastef after his selection by the Central Railway
Service Commission Bombay in May 1951. He was sent for

training to the Zonal Training School at Chandausi in

X% %‘F/ﬁ\"ém\.@é

N
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U.Pe The applicant was appoi@taﬁ Assigtant Station
Master and posted at Lucknow under the Divisional

» Superint endent Lucknow in the scale of s 150-240. He
| was confirmed on thepost of Asstf. Station Master in
196&. Th@vépplicant ccntinued to discharge hig duties
sincerely and diligentlf and he had an unblemished

service reccrd throughout while working on the post of

\iw : Asstt. Station Master at different p_lg_c_gs_ in Lucknow
L] T
a—J‘ . ' divisione
kand } .1
2

That the applicant failing in the eye shight

test required for the post of Asstt. Station Master

was medically decategorised in 1968 while he was

TG

| working as Asstt. Station Master at Malipur in district

| Falzabad and getting the salary of Bse 181/~ per month
in the scale Of Bsel50-2400

o 3. . That after his decategorisation on med ical
Pt | | |

| grounds the applicant was absorbed as Ticket Collector
- w‘ ' .
in lower scale of Rse110-180,

Lo That the applicant's aforesaid absorption on

3 his medical,decategorisation‘from the post of Asstt.

| Station Master in the scale of Rse 150-240 to t
| . TT——

he post of
Ticket Collecter in the lower scale of Rse110-180 wag
illegzl and arbitrary, T
i
5.

L That the applicant Was entitled to be absorbed

in the same scale on his decategorisation on medical

grounds and his galary and emolument s were to be protec-

i ‘ ted in accordance with the rulese The applicant's
1 :
absorption

At&mhnvj' o C amounts to reduction in rank and revegsion f

L.p. SF:%A \’\ééu Q‘\Mf \K&TQQD\

Advocy e

as Ticket Collector in the lower scale

rom g higher
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: poét of Asstt. Station Master to the post of Ticket

Collector in the lower scale.

| be ~ That at the time of applicant's decategorisat-

ion on medical grounds posﬁs in eqivalént grades and

in the same pay scale were vacant and were'available

o for absorption of the applicant. The applicant by

‘ virtue of his experience of working as Asstt. Station

: | Master was fully competént and qualified for being

| absorbed in any equivalent post carrying thé same
scale of paye

w ' 7e That the applicant made various representations

to the railway administration against his absorption

T in a post carrying a lower scale of pay but to no

effect s

‘1 s That persons junior to the applicant in

s ‘ service, who Were glso decategorised oh medical grounds
and were absorbed in alternative pdsts, were given

"y ‘i higher, scale than the applicant; This amounts to

\ discrimination in service.

B That the following persons junior’to the e
gapplicant as'Asétt. Station Master have been absorbed
: _ ' medically :
and posted in higher grade after being decateorised:-
(1) Sri Irshad Hussain, who,was appointed
; . o Asstt._Stétion Master in f955, was
absorbed as Enquiry Clerk in higher
| grade of Bse 425-640 and was given higher
A'}'ffest ed sslary than the applicants |

e Cbﬁf o
. R "w;,\ ‘Z\«TQQ
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Advocate

10.

(2)

(3)

-5

Sri S.,P. Seth, who was appointed as Asstte
Station Master in 1955,Was also medically
deéategorised and was absorbed in the
higher grade as Announcer at New Delhi
Station and was given the salary of Bs.600/-

per monthe

Similarly Sri B.L. Dubey, who was appoin-

ted as Asstt. Station Master in 1955,

(5)

was also decategorised and was absorbed

in a higher grade and on a higher salary.

- Sri C,P. Kapoor was appointed as Asstt.
Master in 1955, He was also absorbed as
fnguiry Reservation Clerk in the higher
grade and was given higher salary than

the applicant.

Sri K.D, Jha, who was appointed as hsstt.

Station Master along with the applicant

in 1951 was also absorbed , after being
medically decategorised, in g higher grade
of Wagon Movement Inspector and was given

higher salary than the applicant.

. That a large number of'Ticket Collectors, who
Were appointed in 1954 and 1955, although much junior
to the applicant who Was appointed as Asstt. Station
Master in 1951, have been promoted to the post of
Conductor in the highe% grade while the claim of the
applicant for promotion has beeﬁ ignored« Of these
Sri K.L. Tandon was appointed és_Ticket Collector in

1952 and although junior to the applicant was éllowed

wedh ey \%@4 1\
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to supersede the applicant by being promoted as Con~
ductor in the higher grade of Rse425-640 in 1978. Sri.
~Ram Lochan was appointed as Tidket Collectoern
17.741955 and was confirmed on the post on 4.7.1972
much after the applicant who was absorbed as Ticket
Collector. in 1968 and was promoted as Travelling

\ Ticket Examiner (TTE) in 1969 and confirmed on the
M

said post in the same vears Qri Ram'§gfpan was
confirmed as TTE after the appfgg;;;f;;:zzEj?972 still
he superseded the applicant when he was prmotéd'to
the post of Senior TTE in the higher scale of Rse425-
640 on 6,12,1974s Sri Ram Lochan wWas thereafter again
promoted to the next highervpgst of Junior Inspector
Tickets in thessale of Rse550-750 Weeef, 1.9.1979, He
was againvprémoted to the next higher grade of Chief

~ Inspector Tickets in the scale of Bse700-900 on
141.1984. Sri Ram Lochan is &ill continuing on the

said post of Chief inspectorvTiCK@ts.

11, That against the aforesaid supersession of

the applicant and promotién ofvhis jugiérs to the

next h;gher posts, thé aprlicant made various repre-
séntations from 1978 onwards but no action was taken.
Thereafter the applicant continued to make representatde
ions through prdper channel against his supersession
and.claiming due promotion prior to the date when hig
juhiors were promoted on the higher Posts than the
applicémt.. The mtter was also taken up on his behalf

by the Northern Railwaymen's Union.

12, That by order dated 8.10,1986 passed by the
Sr. Divisional Persomnel Officer, Northern Railway,

Lucknow the appiicant was py -ed on the post of

N ’
TEE 5 N
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| Chief Inspector Tickets in the grade of Rs.700-900(RS)
agéinst restructuring w.e.fe 1.1.1984 and placed in
the panel of Chief Inépector Tickets declared under
Notice No.181 E/6-8/IV dated 26.5.1984 below Sri S.K.
Gupta at serial No.8 and above Sri K.L. Tandon at
serial‘No.9 . A photostat copy of the order dated

8.10,1986 promoting the applicant as Chief Ingpector

'<§CT 5'_ Tickéts and placing him in the panel of Chief Inspectors
C }_ f ' Tickets between serial No.8 and 9 w.e.fs 1.1.1984 is
Annexure=1 filed as Annexure No.1 to this application.
£54513., That as already statedvaque,‘the applicant

is genior to Sri Ram Lochan as he was confirmed as
Travelling Ticket Examiner on 30,6,1969 much before Sri
Ram Lochan who was confirmed as TTE on 7.4.1972. Both
‘k ? _ ' : thé'applicant and Sri Ram Lochan were promoted as Chief

Inspector Tickets W.e. £, 1;1.1984; still Sri Ram Lochan

U ; is getting higher salary than the applicant although

. ~ he is'junior to the applicant.

G;jk 14, That on the basis of the order dated 8.10.1986
. \ C :fi’ the applicant was promoted as Chief Inspector Tickets
) Wee, f,. 1.1.198h and as such he will be senior to Sri\
Ram Lochan in service but Sri Ram Lochan was being paid
higher salary than the applicant since December, 1974,
On 1.12.1974 while the applicant.was getting the
salary oflh.hZS/-.Sri‘Ram dehan was getting the saléry
of Rs 515/=. On 1.1.1975 the applicant was getting the
salary of Bs.440/- while Sri Ram Lochan was getting the
salary of Rse515/-. Thig dis crepancy in salary of Sri
Eam Lochan and the applicant éontinued throughout the

years and the applicant is @n{ffled to the difference

WY ﬂ?}‘\ QT
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in pay from 1.12,1974 to 31.10,1987, ‘The applicant
retired from service on 31.10,1987 and on the date

of his retirement.the applicant was getting the salary
of Rse2240/~ while Sri Ram Lochan, although junior to
ﬁhevapplicant in service, was getting the salary of
Rse2450/=. The difference of salary of the applicant
with that of Sri Ram Lochan as calculated from
1121974 to 31.10,1987 comes to Rse17,247/-+ The
applicant ig also entitled to all the other benéfits
cons equent to his retirement at part with Sri _R_am
Lochan who is junior to %he applicante. The applicant
is entitled to the difference in leave encashment at
the timebof retirement (7 months) &a1661.10paise;
difference in gratuity (16% months ) Rse3 465/~ ; differe-
nce in pension from 1.11.1987 tillwdater(10 months ) |
&gdoso/m, Totai amount under the afor@s;id heads éhus :
comes to Rse23,423.10 paise. The applicant is entitled

to this amount by way of arrears.

15. That the applicant is admittedly senior to
Sri‘ﬁam Lochan as per the seniority list of Travelling
Ticket Examiners in Lucknow Division issued by the
Divisional-Superintendeﬁt dated 19.11.1975. In the
éaid'seniority list the applicant is placed at Serial
No.36 while Sri Ram Lochan is placed at serial No.ad,
Thereafter both the applicant and Sri Ram Lochan have
been promoted as Chief Inspector Tickets in the Lucknow
Division wee.fs 1.1,1984. Thus the applicant isg through
out senior to Sri Ram Lochan in service. A photdstat
copy of thsa seniority 1ist'dated 19,11.1975 is filed

as Annexure No.2 to thiss application.

N
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16, That the applicant retired from the post of 6k
Chief Inspector Tickets in Lucknow Division on

31.10.1987,

— | ]
17,  That thesplicant made various representations
against the discrimination meted out to him in relation
to his juniors who were given bemefit of promotion
before the applicant and were being paid higher salary
and emoluments thaa the applicant. Theiapplicant was
being paid lesser salary than Sri K.L. Tandon above
whom the applicant was placed by the promotion order
itself, Sri Tandon, élthough Jjunior to the applicant,
Qas being paid salary ofih;ZBOO/« whereas the appli-
cant's salary was fixed atlh.2240/; in thé same grade.
Simiiarly Sri Ram Lochan, who was much junior to the
applicant in'the séniority list as already stated above,
waS‘gétting the salary of Bse2375/~ on 1.1.1986, A
photostat ecopy of the applicant's last representation
dated 8.6.1937 is filed as Annakure Noe.3 to this appli-

cat iono

18, That when no action was taken on the aforesaid
representation till the date of applicant's retirement,
the application sent a reminder on 270):1988 But no

action has been taken so far.

" 19. That as a result of the discriminatory action’

of the railway authorities by paying lesser salary
and emoluments to the applicant in relation to persons

Junior to him, the applicant has suffered loss of

‘benefits in service and also post retirement benefitsg.
- -

Thevapplicant is consequently entitled to parity with

persons junior to him , particularly in relation to

Cbp@ri Ram Lochan. Qi} S
- &/\ Wi Q\Aﬁiu
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20, That Sri Ram Lochan has been paid arrears
| amonnLlng to Rm21073.)0 paise by the ranlway adminis-

trauion on 30.12.1987.

N
)

VII. Relief Sought -

- e ot

N The applicant is entitled to the same benefits

of service which were given to Sri Ram Lochan junior

\f“ to the applicant including arrears by way of difference
- | of pay wee.f. 6.12.1974 to 31.10,1987 and consequential

A - post retirement bernefits such as leave encashment,
gratuity and pension.

-

f . IX. Details of the remedies exhausted :

The applicant declares that he has availed
~of all the remedies available to him und er the relevant
service rules by way of various representations already

& L mentioned in para VI above. . \\

\

A X  Matter not penr;:mg with any other court, etc.:

~ The applicant further declares that the
matter regarding which thig application has been made
is not pending before any court of law or any other

Nt : authority or any other Bench of the Tribunal.

XI, Particular_s of Bank}'b{raft/Postal Order in respect of

the Application Fee:

1. Number of Indian Postal Order /3/) 055/52
2. Name of the issuing Fost foice/w[, Count Lramel. Lico
3. Date of issue of Postal Order é/io/gﬁ

4. ‘Post office at which payable

XITI, Details of Index:
~An index in duplicate comtaining the details

test
¢ .
d/Tme COWE the documentq to ve relied upon is;@closedg

L P. SH[({V[A . 2y q,((’[(? XQG‘\‘N
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: - In Verification 3 o ) -
i I, M.C. Tewari, son of late Sri 0.B. Tewari,
Y v adult, resident of 78/99 New Ganeshganj , Lﬁcknow,
do hereby verify that the contents of paras I to XIT
: - are true to my personal knowledge and belief and that
f ‘ I have not suppressed any material facts.
| S — N

{| | MER 2k NAXC
! Place Lucknow ‘ :

. ‘ Signature of the applicant.
A October 6,1988., | - /
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The DiVLsional Railway Nanager
Northern Railuay, | ‘ , .
Lucknd . : )
Dear Sir,
: iif“ Respectfully I beg to submit that 1 am much
"/{ \>‘ grateful of yaur goodself for accepting my claim of
;Y > seniority[quSequant promotion in highsr qrade fs, 700-900

uitp effect Prom 1/1/84 vide youp notice No,B47£6/8~TTH/
Seniority-111 datud 8/10/86 after interpolating my namd
in the panel of ColeT, Gradg $.700-900 belou Sri S.K,

Gupta and above Spi K,L, Tondon but I further beq to lay

down the following few lines for your consideratlon and

&. . Very evarly orders to restore full justice to mo,
&>‘ 1) - Tha. it hos beun agcopted that there wes adminig-
S v .
- ' trative.arrop in aaaignnent of post/seniority in the

Category of absorption ie8, in the Tickat Cheekdng Branch
D o in the yeafv1968. s such I an due proforma fFixation
| of pay in sg-les fs,425-640 (RS) and s, 550 750 '(RS) as 1
would have reached if there would not haue been wrong

fixation of senfority, . ]

2) That I yas vorkdng as Station Master scele

f5e 150-240/425-640 when I vas medically decategorised, $

3) That I was absorbed as Ticket Collaaton scala
iSe 110=1380 i,8, in lousr grade, )n Fect I ahould hava

bean absorbed in a grade uhors I would have sufferad

3.

the minimum lgsg i.8 I siould have besn given grade

m.150-240/425-640 as T.Co Grade I or Conducter, As such

A VOQJG am now due fixation oF pay in scale f,425-640 Prom
R ﬁ‘g ?:L




N DN,

{

vide item 3 of the P,N. M, (photostat

copy sttached), OPQ has agreed to my promotion as

Conductoyr from 23/2/78,

4) - Once 1 am Pixed up {in scale m,azswaaohtheﬁ I am
to be given seniority and'gayfin scale R, 550=750,

| Here it is pointed out that both these tuwo grades are

" nom-saloction posts and I havo been selected in scals

Ree 700~900 (subseguently promoted in scale fs, 700=900

gftur empaunelment), As such there remains nu%doubt

about wy sultabllity.' I may be giuen Pixatldn Gf pay
in acals K5, 550~750 Prom 19?8 immediately aftar my

promation to scals %.425~640 as Junioxa were working

| in 3cale w»550-7§ﬂ.

In the ends oP'Juatica 1 would requést thet 1
may be glven grede of f,425-640 from the date of sbsorp-
tlon in the Ticket Chegking etaPP amd thereafter Pixation
of pay in scals &,550~?Sd and:allauad arrears of pay |
agecrdingly and fixation of seniordly may wiso be reviawed,

As puc fact my name should be beluw to 8ri N PeSrivastava,

UCIT/LuO as per my absorption in Ticket

Checking branch a8 gtated abave,

Tranking you,

Youra faithfully,

,’/} (J s

5 87 - ( meC. TEWART )
Dated | CIT/LKD

‘§I7{}[Ti114f17 dany

MtstedT:0e Cop

Lor cnupga
Advocate



f/hn é«wbm,d /OWWu'/ﬂa/MM
fo %(’/’z@éz Au@/c(hc&/

047 ' Tﬂ(%wuﬁ @

amzIea A | AL

W g FRISARTNT

qgfgardt (W@ |
fgttonotin A0 /1368

| /176 TEWHR

s
N Uiy o Focteis L T000s N
X = R EICANRHED
PO N - : : ¢
z;i he So gFzEl  ®W e Ugl @ ae & Fo
N | gw fa® gEEAn § oA WOE T
s L Shelc wEAEE
: A~ | Hgleq
ST

\

1 Faw IME PII E ST (TFN) W@ § I
———— {9@ Za1 § 39 HITW § I%T "ERT =Y 393 379

U

g L | SRR g9 Rt TANFLE! T LA F AT T+
L] w1 e gifee w)om slgd g gmd swa fead
S | e sud ek wear agw X A1 GAGAAT AT THAIS

I a9 ¥ 3§ e gmd w8 gl 91 39
1| At § grfew w St aRiE wOoW gREA 92E
afiii | #‘Té T FAT F Al gmﬁ a1 fug (FdFaH) @1

; Fitae T Tq @ Fud Q[ EHTI EIAIS-Z34 (33a@dl)
g & @9 W YL wgam FC | IR n@aa am F1

M 7€ FEWE gmﬂ Gl FWIFT L AT 1 A g

@ efiwr A § % § e ot @ a1 e osw
UHA Y T S GFEA HA WA H o
O AT famiw daen & S|l g I8 latﬁa:rﬁ.,
AT ST T 9 gl | gEGE ag aFEAE fGE
Ry 5 =g @ S 88T W FF 03T

[ /j

A1 4SBT
Fo WHEAT
I FAFTA "

%

YR o
maﬁ (ﬂa"g> .............. (:"ﬁ T 41{ ................
ﬁ:ﬂi@ ..... sesencs H@HI ............

\Fbw\x.. =, " +



. - . - . L . - .
. ’ .\3 et 2‘.! b g g
. ooy ¥
f . t - P .
; . L e -

P

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH,LUCKNOW.

T.A.No.152/88(L)

Sri M.C.Tiawri C deees Petltloner
- o N Versus
Union of India and others ....0pposite Parties

° COUNTER REPLY ON BEHALF OF THE OPPOSITE PARTIES

I, ﬁ& ﬁf s son  of Sri
R f? :juuv’ ,presently posted as, A;,77 /&-4 /7””"

in the office of the Divisional Railway Manager, Northern
Railway, Lucknow, state as under :-

1. That I am presently posted as ﬂ;'s“‘// ﬂWW""“p /dl‘\c’\

in the office of the Divisional Railway Manager, Northern

Y\

Railway, Lucknow and is well conversant with the facts
b - stated ~hereunder. I am competent to file the present
reply of behalf of the answering opposite parties.

2. That the. contents of paragraphs 1 to 5 need no
comments from the answering opposite parties. °

3. That the contents of paragraph 6(1) of the petition
pertain to record and therefore, need no comments.

4. That in reply to the contents of paragraph 6(2) of

the petition it is submitted that after being medically
decategorised, the petitioner was absorbed as T.C. in

. gfkax grade R.110-180, fixing his pay at the maximum of the

grade i.e. @ R.180/- per month.

5. That the contents of paragfaph 6(3) of the petition
are admitted.

6. - That in reply to the contents of paragraph 6(4) of

- the petition it is most respectfully submitted that the
/Umqfﬁ“ medically decategorised staff has to appear before a
p Qﬁké screening committee and after adjudgingrhis sditablity,
Asstt N, B._LRO- the screening committee decides as to in which category
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decategorised person is to be absorbed. After following

this procedure only, a person can be absorbed
alternative category,

in
but prior to his absorption, an
employee has an option either to accept or to refuse the

alterndtive job which is 'being offered to him. The

petitioner did not refuse the alternative job which was
offered to him and acégpted the alternative job-of T.C.
grade &.1¢0f180 @ &.130/f; which was the maximum of the
grade. There is no rule to fix the payrbeyond maximum of
of the time pay scale. Hence, the absorption of the
petitioner in the cadre of T.C.grade ®.100-180 was in no
way illegal or arbitrary. |

7. That the contents of paragraph 6(5) of the petition
are not admitted. The alternativé job offered to any
medically decategorised employee is considered to be
suitable if the . emoluments which he will get after
absorption in alternative cadre does not fall below 25%

belew the emoluments in the former post. The petitioner
was drawing &.181/f per month prior to his
decategorisation and he was absorbed in the scale
R.110-180 @ R.180/- per month which was much less,

. rather, negligible in camparison to the 25% permissible

limit. The petitioner has misrepresented the facts in the
paragraph under reply and also, has not shown any rule in

E support of his averments.

}\8. That the contents of péragraph 6(6) are not
y adnitted. It is respectfully submitted that the
\petitioner was found suitable for the post of grade
! \\__'.__. N . d
)&%.110-180 by the screeming committee, which he accepte

without any protest, and was, accordingly absorbed in the"
Eéi&rérade. The petitioner joined the post of T.C. grade
R.110-180 @ R.180/- per month on 6.09.1968. Now, after
retirement from service on 30.10.1987 i.e., after a lapse
of about 19 years, the case of absorption of the
ﬁetitioner, it can not be reopened at ‘such a belated .
étage.and the claim of the petitioner be treatedpfg_tiye
barred. Moreover, the petitioner has an option either to
:iéézsk or refuse the alternative job which was being
-offered to him at that time, but he joined without any

" vﬁwﬁ” qualm, and hence, he is estopped from questioning his

absorption- in the alternative job.
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9. That the contents of paragraph 6(7) are not
admitted. It is submitted that the petitioner had
sufficient opportunity @ to accept or refuse the
alternative employment, T.C. grade R.110-180 in the year
1968. Once he had accepted the same, the applicant can

- not Challange it. Moreover, his emoluments were protected

adequately as his pay was fixed at the maximum of the
grade, i.e. @ &.180/- per month, mariginally less than he
was getting before his medical decategorisation, which
was R.181/- per month.

10. That the contents of paragraph 6(8) are not
admitted. It is submitted that no employee can be
absorbed until medically decategorised staff are screened
by - the screening committee, comprising of officers,
including' the officers of the department concerned in
which such decategbrised staff is likely to be considered
for absorption. It 1is the screening committee which
assesses the ability and suitability of the employees and
decides in which grade & category medically decategorised
staff is to be absorbed. '

11. That the contents of paragraph 6(9) are not
admitted. It is submitted that merits of the individual
cases can not be considered because the absorption of
medically deéategorised staff is done only after he has
been declared suitable for absorption in a particular

category and grade by the screening committee.

12, That in reply to the contents of paragraph 6(10) it.
is most respectfully submitted that the petitioner had
also been promoted as C.I.T. in grade R.700-900(R.S.)
with effect from 1.1.1984, the date of promotion of Sarva

' Sri  Ram Lochan and K.C.Tondon referred to in ‘the

1
1

/{,ba" o

N. R. Eke-

paragraph under réply. Moreover, the date of confirmation
is not the guiding factor for fixation of seniority. Thus
the contents of this para. are not admitted. Sri Ram
Lochan was appointed as T.C. on 17.7.55 and was confirmed

on 15.12.56. Sri Ram Lochan was promoted as T.T.E., on
8f1.65, whereas the petitioner joined the cadre in the
lower grade of T.C. on 6.9.68, at that time Sri Ranm

G B ot

Lochan was working as T.T.E., who was leter confirmed as

ohnel Ofﬁcg‘r.T'.E. on 7.4.72.




- 16.6.87,

next increment,

13. That in reply to the contents of paragraphs 6(11)
and 6(12) it is most: respectfully submltted that the case
of the petitioner was examined and he was accordingly
promoted to the post of C.I.T. in grade R.700-900 w.e.f.

1.1.84, the date when his juniors were promoted and he

was aloowed fixation of pay in grade R.700-900 from that

very date.

14. That the not
admitted. Sri Ram Lochan was working as T.T.E.
R.130-212 when the petitioner joined the. cadre of T.C.
grade R.110-180. Further, in persuance of the letter of

the General Manager (P) No.752 E/72/XVI1/Loose/EIC. dated

contents of paragraph. 6(13) are

in grade

the pay of Sri Ram Lochan was fixed in grade
R.250-350 w.e.f. 10.12.71 ;;gﬂhiéﬂB:y was fixed @ R.250/-
per month from that date whereas the petitioner was
drawing@ R.193/- per month on that date. Further,
promotion to the post of C.I.T. Gr.k.700-900,

Lochan opted for fixation of his pay from the date of
hah Ob-tr

on

Sri Ranm

and accordingly, . his pay was fixed @
R.760/- 1.9.84 (the date
increment), but the petitioner opted for the grade from

per month w.e.f. of next

 the date of promotion, and his pay was fixed @ R.700/-

w.e.f. 1.1.84.
15. That in reply to the contents of paragraph 6(15) it
is submitted that as explained in the foregoing paras,
the reasons of difference in pay of the petitioner and
Ram
pay
was"

Sri Ram Lochan at the time of retirement are that Sri
on 1.1.86 when his
was fixed in the new pay scale, while the petitioner
on 1.1. 86.

glven by Sr1

Lochan was drawing R.795/- p.m.

drawing R.730/- p.m. the”
different " the

petitioner for ‘fixation of their pay in Grade B. 700-900.

This was due to

options Ram Lochan “and

Since, the petitioner did mot give any option, and
therefore, his pay was fixed @ R.700/- p.m. from the date
of his promotion, 1.1.84. As an afterthought, the

petitioner can not opt for the fixation of pay from the
date of next increment,

i.e.

at this stage, as he is not in

service and the existing frame-work of rules do not
provide for it. -




16. That the contents of paragraph 6(15) are admitted

as they are matter of record.

Al

Asstt. Pevs%omr

Lucknow, dated: ' | " Ni B, Lko.

VERIFICATION

I, N (¢ /0 , hereby verify that the
. contents of paragraph 1 is true to my personal

. knowledge and those of paragraphs 2 to 16 of this
reply are based on records and the same is believed
to be true. That no part of this reply is false and
nothing material is concealed.

: ' /4%%Heuh
' S Office:
Lucknow, dated: _ ?@Qﬁ“- Personjel ffi

RS N‘ B. LkO.
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IN THE CENTRAL ADUINIQXHATIVE TRIBUNAL:

ALLAHABAD,

0.A. Nb. 152 of 1988 (L).'

M.Co Tewari ' Applicant,

Versus

Union of India & others ’ Respondents,

REJOINDER T0 THE COUNTER FILED oON.
: - BEHALF OF ' THE RESPONDENTS.A;

I, M.C. Tewari, aged abaut 60 years, son of
Late C.3. Tewari, resident of 78/99, Ganeshganj,

Iucknow; submit as under :-

g)iéiﬁfa’ ‘1. That I ap applicant in the above case

| _B‘%\b?» and have read and understood the contents of the
counter reply filed on behalf of the respondents,
and as such, file this rgje%edér és follows 3~

.
L
~

2. . Ihat the contents of para 1 of the

counter reply need no comments.

v

3¢ ’ That the contents of para 2 ef the

counter reply call for no remarks.

g l‘



(2)

4 That the contents of para 3 of the

counter reply need no comments.

5, That the contents of para 4 of the
counter reply, being the matter of record, are mot’
denied. It 1s, however , submitted that the absorption
of the applicant in grade & 110~180 was 1llegal and
arbitrary. A4s per rule, the applicant, on being de-
categeiised in the cadre of Assistant Station Masteﬁ
scale R 150-240 on medical ground in the year 1968
when he vms drawing & 181/~ as his basic pay, Should
have been absorbed im other cétegories carrying same
scale of pay or in the alternative , as T.T.E. in
scale fs 130-212 instead of Ticket Collector scale

& 110-180 which was in the same cadre whereln the
post of T.T.E. was available,

6. - That the contents of para 5 of the

counter reply call for no remarks.

7. x That in reply te contents of para 6
of the counter reply, it is stated that the applicant »

on being declared medically uﬁfit for the post of Asstt;

Statlon Master grade ks 150-240, was straight away absorbed

as Ticket Collector grade Rs, 110-180 witloub holding
any screening and without affording any opportunity to

bim to exerclige his option. With this submissions, the.

averments made in the para, under reply, are denied ané;

the averments made in para 6(4) of the application are
reiterateds The respondents are required to a stret

proof of the allegations made in the para under reply.

Pk T s ‘.

e

/
d/
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(3)

@

8. That in view of the averments made in

para 5 of this rejoinder, the averments of para 7 of

the counter reply are denied and the averments made

in para & (5) of the application are reiterated. It

is further submitted that the absorption of the appll-
cant as Ticket Collecter in grade Rs. 110-180 was purely
arbitrary and 1llegal.,

9. That the contents of para 8 of the
counter reply‘are denied as stated and the averments

made in para 6(6) of the application are relterated,

It is furthef reépeétfully.submitted that the applicant,
on being declared medically unfit for the post of Asstt,
Station Master grade i 150-240, was straight away absobed

a8 Ticket Collector grade Rs, 110~180 without any screenig

and without. affording any opportunity to him to exercise
his option. It 1s further submitted that as provided
by the administrative instructions, the applicant had
been agitating the matter for the redressal of his grie-
vences before the departmental authorties ang ultimately
on the intervention of one of the recognised unions,'he.
was granted some relief that is the grade of Rs. 700-900
in the year 1986. It may also be mentioned that under

Chapter XXXVII of the Indian Railway Establishment Manual,
it was a remedy open to the applicant to get his claim
 pressed before the departmental authorties through any

of the recognised Unions of the Raliway. Therefore, the
claim of the applicant is not barred by time as aLLeged

in the para under reply.

10. ‘ . That in view of the facts mentioned

in paras 7 and ° of this rejoinﬂer, the contents of para

- %
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(4)

9 of the counter reply are denied and the averments

made in para 6(7) of the application are reiterated.

11. That the contents of para 10 of the

counter reply are denied and the averments made in para

6(8) of the application are reiterated. It is further

submitted that the appiicant, on being declared medically
unfit for the post of Asstt., Station Master grade R150-240
was never subjected to any screening and that he was also

——are

not given an opportunity to exercise his option for the
post of Ticket Collector in lower grade of & 110-130,
The respondents’are reuired to a striet proof of the

allegations made in the para under reply.

12} That the contents of pare 11 of the
counter reply, as étated, are denied and.the averments;
made in para 6 (@) of the applicatlon are reiterated,
The respondents’ are required to preducﬁgzﬁf Service
Records of S5/8hri Irshad Fusein, S.P. Singhs B.L. Dubey,
0.F. Kapoor, K.D. Jha snd of the applicant alengwith

the records of their screening as well as the rules justi-
fying the reduction in @moluments of a medically decate-
gorised steff in the 2lternative post to the extent of .

25% as aslleged in para 7 of the counter reply.

13. | That in view of the facts mentioned

in pare 5 of this réjainder, the avermengklmade in para
12 of the counter affidavit are denied and the averments
made in pars 6 (10) of the espplication are reiterated.it

19, however, adritted that the applicant was promoted in
. -

o

1.4, Laws?
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(58)

‘grade I 700-900 with effect frem 1.1.1984 by an order

dated 8,10.1986 ( Annexure No. 1 to the application ).

14. | That the contents of para 13 of the

counter reply, in so for as they are matter of record,

are not denied. Rest are denied’and the averments made

in paras 6(11) and 6(12) of the application are reiterated
It is further respectfully submitted that the spplicant
has not been given the benefit of promotion and fixation
of bis pay in grade b 330-560 and 425-640 from the dates
vhen the persons admifedly>3unier to him,.as mentioned

in the pars under reply, were promoted. The applicant
has been given the benefit of scale of Rs, 700-900 with

effect from 1,1.1984 alongwith his juniors consequently

fixing hie pay at & 7C0/- which is the sterting of the

the grade. The pay of the applicant shoulé have been fixed
in grade & 700-900 after giving him the benefits of pro-
motions and fixation of his pay in grades ks 330-560 and

425-640 from the dates when his juniers were promoted in

~ that grades,

15, That in reply to contents of para 14

~of the counter reply, it is stated that since the applicar

is senior to Sri Ram lochan, his pay, in no case, can be
= lyo
fixed lower than his junior, Moreover, he should have /been

given the benefits of promotions and fixation of his pay

in the grades atleast from the dates when his juniers

were promoted.

It is further respectfully submitted)“

L T



(6)

vithout prejudice, that in terms of instructions
issued by the Railway Board in their Letter No,
E(P&A)II-81/pp-a datea"'so.z.waa ( General Manager,

Northern Railway, New Delhits Printed uerial No.

8392 ), a true copy of which is Annexure No. 4 to
this rejoinder; the pay of the applicant atleast
should heve been stepped up equel to the pay of his

. Junior nemely Sri Ram Locham in grade i 700-900 from

the date of occurance of anomly in fixation and re-

fixation of pay of senior and Junler.

16, That in view of the averments made

in para 15 of tmé rejoinder, the averments made in

para 15 of the counter reply are denied and the aver-

‘ments made 1in para 6(14) of the applicatien C wrongly

nnmbered as pars 6(15) in the counter reply ) are
reiterated. It is furiher submitted that the contents
of the para under reply are also self contradictery

to the averments made in para 14 of the counter reply.

17, ~ That the contents of pars 16 of the

counter reply need no comments;

18, That since the respondents have not

filed their counter reply ageinst paras 16 to 20 of the

applicatien, the averments made in the saldé paras of

the application stang admitted by them.,

Iucknow: Applicant,
Dated: - -2-1992,

/R4 VRSN



l' (7)
: y
I, M.C. Tewari, the applicant, do hereby
verify thet the contents of paras 1 to 18 age
j ‘of this rejoinder are correct to my knowledge-
f 1 have not suppressed any material fact.
. )NLW.; ; Lucknow: Applicantr.
| Dated:  =-2-1992. 1, €. Tpans e
f U
Ea .
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| Registered .
) IN THE CENTRAL'ADMINISTRATIVE TRISUNAL AT ALLAHADBAD
: CIRCUIT SENCH, GANDHI BHAWAN
v , LUCKNOW
: it
Luy |
o .CAT/CB/ Lh04v21012’ Pe Dated ¢~ '
Regiétration No.: of 168, 40 ¢
,;i s . Applicant
Versus - R
! Respondent 's .
To )
-,

e

. " Please teke notice that the applicant above
named has presented dn epplication a cony whereof is enclosed.
herew1th which has been registered in this Tribunal and the’

- Tribunal hes fixed R day of v lO°8 for

i
If no, appeﬂrence is made on your behalfﬂ your
pleader or by some one duly authorised to Act and plead on-

your in the sald appllcatlon, it will be heard and decided in
your absehce. '

.61Ven under my hand end the seal of the Tribunal
sy . .

this . day of ___ 1 ___ 1073,

—_—e

A -~ For DEPUTY REGISTRAR
dinesh/ - . 5

ot






